' 4 \ - NATIONAL COMPANY LAW TRIBUNAL
I T AHMEDABAD BENCH
 AHMEDABAD

1A 33 of 2017 with CP No. 17/397 398/NCLT/AHM/2016

Coram: Hon’ ble Mr. HARIHAR PRAKASH CHATURVEDI MEMBER JUDICIAL
' Hon’ble Ms. MANORAMA KUMARY, MEMBER JUDICIAL

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF AHMEDABAD
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 10. 04 2013 L

Name of the Company:. ' . 'Bhupendra Patel &_ Ors.
- Hotel Qasis (Surat) Pvt. Ltd. & Ors.

Section of the Companies Act:  Section 397-398 of the Companies Act, 1956

__SIGNATURE
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ORDER

Learned PCS Mr. DhIren Dave is present for the PetItloners Learned PCS Mr |
Hitesh Buch present for the Respondent No 2. Learned Advocate Mr J M Shah

present for the Respondent No.3.

. Learned Advocate Mr M Shah ﬁled Vakalatnama for the Respondent No 3

- The counsel for the respondent submltted that they have preferred a SLP before o
Hon’ble Supreme Court of India by impugning an order dated 06.02.2018 as passed DT

- bythe Hon’ble NCLAT in Company Appeal (AT) no. 355 of 2017 wh1ch has arisen
©© outof order dated 31.08.2017 of this bench.

List the matter on 19.04.2018 L

- MANORAM/A KUMARI HARIHAR PRAKA HC HATURVEDI

'~ MEMBER JUDICIAL ~ MEMBER JUDICIAL
- Dated t.histhe 10th day of April, 2018, : '




